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O R D E R 

20.11.2017   An application for substitution has been preferred by one Mr. 

D.R. Balakrishna Raja, Director of M/s. B.K.R. Hotels & Resorts.  We find that 

there is an affidavit signed by the deponent and the original Vakalatnama has 

also been signed by the said Mr. D.R. Balakrishna Raja.  In the circumstances, 

the application for substitution is accepted and the objection raised by the 

Registry is rejected. 

 Apart from this, the application for substitution having already been 

allowed on 2nd November, 2017, the I.A. No. 748 of 2017 should be treated as 

disposed of.  
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